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None appeared for respondent. It is seen that the Tribunal had,
on 3" March 2023 taken note of the threshold limit, intimated in the

circular F.No. 390/Misc./116/2017-JC dated 22" August 2019



E/85665/2013

precluding appeal by Revenue in such cases. Learned Authorised
Representative sought time to take instruction from the appellant-

Commissioner.

2. It would appear that appellant-Commissioner has not filed
application for withdrawal of the appeal. Taking note, however, of
the overriding effect of the instruction supra in not pursuing dispute
with low financial stake, we do not find it necessary to keep this

matter pending. Accordingly, appeal is dismissed.

(Dictated and pronounced in open Court)

(Ajay Sharma) (C J Mathew)
Member (Judicial) Member (Technical)

/ISR



